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The Ministoy of Scleniific Research
and Ovlizral Affalys (Bhri Bumayun
Kabir): (») Yes, Sir.

(b) (1) Barbed wire fencing around
the Park has been completed.

(li) The Unfiltered water pipe
line is being laid.

(i) The eump-cum-pump bouse
is in progress and is expected to be
completed by the end of April 1259.

National Comference on Reading

»1082. Shri Jhulan Sinha: Will the
Minister of Education be plensed to
refer to the reply given tn Starred
Question No. 893 on the 3rd Sepiem-
ber, 1958 and state:

(a) the expenditure incuncl In
connection with the National Con-
ference on Reading; and

(b) the achievements of the 9aid
Conference?

The Minister of Fducatior Dr K
L. Shrimall):
(a) Rs. 1,641-70.

(b) A statement 1s laid 21. the Table
of the House [See Appendix III,
annexure No 75}

Life Insurance Corporation

Shri Kodiyan:
*1083 ¢ Shri V. P. Nayar:
| Shri Punnoose:

Wil the Minister oy Finance be
pleased to state’

(a) vhether it is a far~. (hiat agents
of Lifc Insurance Corporation ex-
penence considerable delay in col-
Jecung their commissicus and re-
newa.’; and

(b) 1f 50, the steps taken to mitigate
it?

The Depuly Minister of Fimance
z(qlhzisz;.uu Tarkeshwant Sinha): ‘a)
o, Sit.

(h Doesz not arise.

Allowanges, to Delhi Councillors

*1064. Shyi Vajpayee: Will the Min.
ister of Home Affairs be plessed to
state: -

(a) whether 1t 18 a fact that the
Delhi Municipal Corp.ration passed a
reso;uticn urging reviewn in the --aie
of :lluwances given tu Municipal
Couaciijors in Delhi:

(b) if so, the changes suggested, and

{c) the Government's reactions
thereto?
The Minister of llone Affairs

(Shri G. B. Pant): (2 Yes

(b) The resolution suggested amend-
ment of rule 3 of Dub:  Municspal
Corporation (Allowan «s of counc:liors
and aldermen) Rules, 1958, by which
a daily allowance at the rat» of Rs 15
for each day on which a couvreiller ~r
an alderman attends any meeting or
meetings of the Corvnration or anv
Committee thereof has been f(ixed, 0
as to provide that a c.uncillor or an
alderman should be entitled to re-
ceive an allowance at the rate of
Rs 150 per month and Rs 5 for cach
day on which he attends anv meeting
or meetings of the Corporation or any
Committee thereof

(c) The Commussioitet, Delthi Muni-
cipal Corporation, was informed that,
as Section 34 of the Delh1 Muncipal
Corporation Act, 1957, under which
the above rule was mad: provided for
the payment of allowances to coun
cillors and aldermen only for atwend-
ance at meetings andéd did not c¢on-
template a monthly allowance not
dependent on attendance at meetmgs
and another allowance dependent on
attendance at meetings th® rule -ould
not be amended.

UNESCO’s Publications

*1065. Shri M. R, Krishra: Wil the
Minister of Education he pileased to
state:

(a) whether any beneflts have been
derived from publishmg translations
under the UNESCO« ‘Major  Pro-





